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SHRI MANUBHAI PATEL (Gujarat): Sir, 
what happened to the papers to be laid on the 
Table by Mr. Salve? He has gone away. Does 
he not know that his name was on the List of 
Business (Interruptions). On a point of order. 
(Interruptions)-It is a serious matter.   
(Interruptions) 

Report and Accounts (1982-83) of the 
Hindustan    Zinc    Limited    Udaipur 

(Rajasthan) and /elated papers 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
N. K. P. SALVE): I apologise for having left 
the House without laying the papers on the 
Table of the House.   (Interruptions). 

1 beg to lay on the Table, under sub-
section (1) of section 619A of the Companies 
Act, 1956, a copy each (in English and 
Hindi) of the following papers:— 

(i) Seventeenth Annual Report and 
Accounts of the Hindustan Zinc Limited. 
Udaipur (Rajasthan), for the year 1982-83, 
together with Auditors' Report on the 
Accounts and the comments of the 
Comptroller and Auditor General of India 
thereon. 

(ii) Review by Government on the    
working    of    the     Company. 

[Placed in Library. See No. LT-7260/83 
for (i) and (ii)]. 

REPORT  OF THE     COMMITTEE  ON 
GOVERNMENT     ASSl RANGES 

SHRI HARKISHAN SINGH SUR-JEET 
(Punjab): Sir, I present the Twenty-fourth 
Report of the Committee on Government 
Assurances. 

REPORT OF THE     COMMITTEE  ON 
SUBORDINATE    LEGISLATION   .. 

SHRI MADAN BHATIA (Nominated): Mr 
Deputy Chairman, I beg to present the Fifty-
fifth Report of the Committee on Subordinate 
Legislation. 

CALLING ATTENTION TO A MATTER 
OF URGENT PUBLIC IMPORTANCE 

Alleged   irregularities   in   regard   to the  
Import    of    gun    parts     by    sonic 

persons in Jammu and Kashmir 

SHRI R. MOHANARANGAM (Tamil 
Nadu): Sir, the Tamil Nadu Chief-Minister's 
broadcast... 

MR. DEPUTY CHAIRMAN: Just a 
minute. First we have to take up the Calling-
Attention. After that you can speak. I have 
already allow'-d you. Your name is there for 
Special Mentions. 

SHRI R. MOHANARANGAM: JuSt one 
minute, Sir,, it won't take more than that. I 
wanted to finish it during the Zero Hour... 

MR. DEPUTY CHAIRMAN: If you are 
allowed like this, other Members also will ask 
for the same. Kindly wait. I have allowed 
you; there is no problem. Your time will 
come. Now,  Calling-Attention... 

SHRI A. G. KULKARNi     (Maharashtra):      
Sir,     before  I  call    the Attention, you are 
aware that we were assured  that  the Home 
Minister wa' asked  to  attend  the  Calling    
Attention, because, actually this was to b dealt 
with by the     Home    Ministry but a via-
media was found that   tl Commerce  Minister  
was   involved this. I have no objection. 
Though    • was  not   an  assurance  but    was 
understanding     with  the    opposition parties, 
may I hope that it    will   be carried out. 

THE LEADER OF THE HOUSf! (SHRI 
PRANAB KUMAR. MUKHER-JEE): I was 
not aware of that. I da not know whether the 
Minister Oi Parliamentary Affairs knows any-
thing. I do not know that this is toe 
arrangement. 

MR. DEPUTY CHAIRMAN: All right, 
you inform him now. 



 

SHRI A. G. KULKARNI: Sir, I beg to 
oall the attention of the Minister of 
Commerce to the alleged irregularities in 
regard to the import of gun parts by 
some persons w Jammu and Kashmir and 
the- action taken by Government in this 
regard. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI ?. 
A. SANGMA): Mr. Deputy Chairman, 
Sir, according to the in-idrmation 
furnished by the Government of Jammu 
and Kashmir to the Ministry of Home 
Affairs, a case FIR No. 364/83. under 
Section 3/25 of the Indian Arms Act has 
been registered against M/s. Shiva Gun 
Factory, Industrial Estate, Gandhi Nagar 
and another case FIR No. 366/ 83 under 
Section 3/25 of the Indian Arms Act has 
been registered against M/s. Khairuddin 
and Sons, Jammu. 

Under the Import and Export Policy 
(Vol. I), if items of raw materials, 
components and consumables do not 
appear in Appendices 3 to 9 and 15 of the 
Import Policy, import is permissible 
under Open General Licence by Actual 
Users (Industrial) subject to the 
conditions laid down An Import  Trade 
Control Order No. 
13 OGL No. 1/83 dated 15th Ap-1983 
which iuter-alia lays down that "The 
licence does not confer any immunity, 
exemption or relaxation at any time from 
an obligation or compliance with any 
requirement to which the Actual Users 
(Industrial) may be subjoct to under 
other laws  or  regulations.    The  
importer? 
iuld comply with the provisions of other 
laws arjDlicable to them. None of the 
components of a gun appears in the 
Appendices referred to above. 
Component has been do-fined in the 
Import Policy to mean ,one of the parts 
or sub-assemblies ov 

emblies, of which a manufactured 
product is made up and into which 

may be resolved and includes an 
accessory  (or attachment). 

Both the cases are reported to be * u'.-
.dcr investigation. 

: 

SHRI A. G. KULKARNI: Sir, the hon. 
Minister has taken a reference to the 
Import and Export Policy, April, 1983-
84. And, Sir, if I understood him 
correctly—he should correct me if I have 
not understood him correctly—that none 
of the components of a gun appears in the 
Appendices referred to above, that 
means, Appendices 3 to 9 and 15. Am I 
right? 

SHRI P.  A.   SANGMA:   Yes. 

SHRI A. G. KULKARNI: That 
means, these components can be im-
ported. 

SHRI P. A. SANGMA: Subject to 
other laws. 

SHRI A. G. KULKARNI: That is all 
right. Then, Sir, the import o Spanish 
guns of Astelerra by the Shiva Gun 
Factory owned by the famous Dhirendra 
Brahmachari is in the ipapers for the last 
one fortnigM or so after a raid-on the 
Shiva Gun Factory in Jammu and 
Kashmir. 

Sir, it is stated that the import of items 
and components for assembly, etc., can 
be done subject to other laws prevailing 
in the country or in the State, whatever is 
the case. Sir, I find that Dhrindra 
Brahmachari is moving with impunity for 
the last so many years because of his 
high level connections, and it has become 
difficult for the Government and the 
Ministries to deal with him. Sir, 
Dhirendra Brahmachari, if I am quoting 
him correctly—it has been quoted in 
many papers, particularly the 'Sunday' 
and the 'Probe', who have mado an 
investigative reporting—has been quoted 
as the 'Rise, of Rasputin'; such type of 
mafiaism is being practised by Dhirendra 
Brahmachari. 

Then, Sir, I will deal first with the 
arms. Though the Home Minister is not 
here now, he may come at anv time. Sir, 
I want to draw your attention to 
highlight. how Dhirendra  Brahmachari 
is taking     benefits 
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out of the Import Control also. But 
before I go to that, I would like to 
highlight the gun factory and his licence. 
Sir, it is an old story and Dhirendra 
Brahmachari has no scruples whatsoever. 
He has displaced the original person, Mr. 
Dharam Pal or Mr. Dharam Chand or 
somebody. 

AN HON. MEMBER: Dharam 
Chand. 

SHRI A. G. KULKARNI: Somebody 
like that, who was a gun repairer and 
who had the licence for repairing only 
the guns. Then, Sir, anothei partner was 
introduced. Sir, I do r.ot want to take the 
time of the House to narrate all this 
because many other Members also would 
like to speak. Otherwise, I would have 
quoted all those licence numbers and 
how the Swami owned the factory; etc. I 
would have quoted all that. But, in short, 
the point seems to be that he made an 
attempt to change the small scale 
industry of Dharam Chand into a small 
scale industry of Brahmachari, and 
ditched both the other partners, and made 
an illegal entry with the connivance of 
the Home Ministry—I charge, Sir. And it 
is reported here—I quo*:" from the 
'Probe'—that the "licence was renewed 
five years later in 1976. but only for the 
repair of guns—Licence No. so and so—
and not for their manufacture." It is said, 
Sir, that the then Home Minister, and our 
friend Mr. Om Mehta, objected to the 
partner being given a manufacturing 
licence but as soon as 1980 approached, 
Brahmachari got a licence in his own 
name, ditching the two partners, to 
manufacture 3,000 grins. This is how, Sir 
the ruling party is connected with 
Brahmachari. 

The*, Sir, about the lapd grab etc. I do 
not want to deal with it here but I only 
want to mention it to you and to the 
Minister, who should convey it to the 
Defence Minister and to the Home 
Minister, that this Man-talai or whatever 
that area is, that helipad and these 
aeroplanes that he is using, is near the 
technical area. 

Nobody gets permission to go there. 
Only two permissions are granted as far 
as my knowledge goes. One is for the 
Maruti car and the second is for 
Brahmachari's gun factory in Jammu 
near the technical area, near the sensitive 
border area. Brahmachari. is hypnotising 
the Defence Ministry the Commerce 
Ministry and, fc> that matter any 
Ministry, and getting whatever he wants 
to be done. This is because of his 
relations and because of his connections 
with No. 1 Safdarjung Road, that he is 
opening all the doors of various. Ministri 
be desires. 

Sir. in this connection it is stated again 
in Current that the land was owned by 
Mrs. Thapar and it is stated that she 
made that land available to him by 
unscrupulous means. Sir, this. Aparna 
Ashram or whatever that is called in 
Mantalai is a very cosy place. It is 
reported, because J have never gone 
there. Only VIPs are allowed to go there. 
You might not have gone, Sir. 

MR. DEPUTY CHAIRMAN: You 
better go there and then say something. 

SHRI A. G. KULKARNI: I have not 
tone there. But the newspapers have 
reported it. 

SHRI LAL K. ADVANI (Madhya 
Pradesh): Many people think that Mr. 
Kulkarni also is a brahmachari. 

SHRI A. G. KULKARNI: That is 
wrong information. I have got five 
cliildren. Yesterday also somebody 
mentioned xhat I am a brahmachari. 1 am 
myself very doubtful about 
brahmacharis, whether they are 
brahmacharis or not. 

SHRI MANUBHAI PATEL (Guja-
rat): Who told you that brahmacharis 
have no chillren? 

SHRI A. G. KULKARNI: Who told 
J'wi that I am a brahmacharis Sir, toming 
to the point, this Mants-I»l Asbram or    
whatever    it    is called, 
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[Shri A. G. Kulkarni] it is a very cojy 
p.ace, it is a ve.y comfoi table place, it ig a 
vary warm place. It provides all types of 
pleasures right from sex, drugs and what net. 
I cannot say, Sir, because many •jf the VIPs 
are involved. Thai is why. Sir, this 
Brahmachari i.s thriving and thriving only on 
one connection. He was a Yoga teacher. Ki.c 

history  from Bihar you  kuCw,    Sir, 
/ha was  his     father,     and how  he 
 
MR,    DEPUTY CHAIRMAN:    I do 

>t know. 

SHRI A. G. KULKARNI: Sir, I think now-
a-days you are not reading newspapers. 

MR. DEPUTY CHAIRMAN: Wiry should 
I read. You people quote them in the House 
and therefore why should I read? 

SHRI A. G. KULKARNI: I want to say, 
Sir, that now-a-days these tantriks and 
mantrikas have also gone into astrological 
horizon. Many of my friends attended the 
Yagnya of Sadachari and he is in jail now. 

MR. DEPUTY CHAIRMAN: That is not 
necessary. Please come to the subject. 

SHRI A. G. KULKARNI: So, Sir, this 
Brahmachari, a mafia, a Rasputin, is using! 
his connection with VIPs for getting all types 
of advantages in this country and flouting all 
types of laws. Sir, the Minister has iiven a 
very clear reply. Sangma is > very clever 
chap. You will be a very good Minister after 
five or ten irs. You remain with the same 
party. 

SHRI P. A. SANGMA: Thanks for the 
compliment. 

SHRI PRANAB KUMAR MUKH-«RJEE: 
So, you admit that for the aext five to ten 
years we are going to rule. 

^ SHRI A,   G.   KULKARNI:       Mr. 
i:angan»|i has drafted a very good re- 

ply. Whoever might have drafted it, it neither 
confirms nor denies. He says if they are not 
in these appendices, they can be imported, 
but subject to other laws; and again says: 
Cases are reported.. .etc. Now, this is the 
Arms Act. Arms Act has positively laid down 
what, under the rules—I do not quote for 
want of time—or what type of components 
can be used or manufactured or obtained. Sir, 
Mr. Sangma has quoted from imports and 
exports rules; I also quote from there. Sir, to 
be very trief, we in Parliament do not have 
the intelligence agency. Mr. Pranab 
Mukherjee was very much annoyed yesterday 
that we are quoting many things from the 
papers. We do not have an intelligence 
agency. But here, the Members Reference 
Section in the Parliament Library at least will 
be more cheri-ble. 'it says: It is dated 1-12-
1983 "We ascertained from the CCI and E's 
office; import of gun barrels and eccessories 
at present is not allowed under the OGL 
scheme." This what the Parliament Library 
ha3 ascertained from CCI and E?s office, that 
is, Chief Controller of Imports and Exports 
office. 

• SHRI P. A. SANGMA: Now you can take it 
that I am more authentic than the Library, at 
least on matters of policy. 

SHRI A. G. KULKARNI: You are a young 
boy; so please don't claim, because Members 
of Parliament have got more credibility of the 
Library than  of  the   Government   
assertions. 

SHRI P. A. SANGMA: As far as the 
policy is concerned, what I have said is 
correct. 

SHRI A. G. KULKARNI: Policy can be 
interpreted, my dear young friend. It will be 
done in the court, aad not in the Rajya Sabha 
here. What I want to say is, this is a total 
fraud. Then application from Brahmachari is 
disposed of at the jet speed. He applied for 
the code No. on 19th February, 1981.   This 
is     again 
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done by your pany; dont blame the 
Janata again... 

SHRr P. A. SANGMA: No, I am act 
blaming. 

SHRI A. G. KULKARNI:... like beef 
tallow. 

SHRI P. A. SANGMA: I am not in the 
habit of blaming anybody, r.ot even you. 

SHRI A.' G. KULKARNI: Brama-
chari applies on 19th February; I will 
show you the photostat copy; and the 
code Number is made available on 21st 
February—jet speed. Otherwise, 
entrepreneurs are languishing for months 
and years for getting code number either 
from Reserve Bank or CCI and E's 
office. This is the position. Then I want 
to know—whether it will be legal cr 
illegal; to my mind, it is illegal, pet 
information available with us, because 
these are not spare parts at all—Mr. 
Sangma, you are in the Ministry of 
Industry; is it not a fact that any small-
scale industry asking for an import 
licence, has to be suitably recommended 
by the Directorate of Industries in that 
State? Am I right that it has to be 
recommended 

SHRI P. A. SANGMA: Yes. 

SHRI A. G. KULKARNI: Yes, I am 
right. Now, would you confirm that 
Jammu and Kashmir Government 
recommenredi the case of Dhirendra 
Brahmachari for importing these spare 
parts or components or whatever you 
say? There is nothing on record. It is here 
the photostat copy which I have got. He 
applied for the code number and got it on 
21st February; he applied for import 
licence and got it. Now, customs come 
in. Perhaps, Finance Minister may let us 
know—but he is engrossed in his files. 
Custom duty for unauthorised imports of 
whatever parts —there is no record—
under the OGL is to be levied at penal 
rate, I am told. I stand to correction. 
According to tny information.' it is about 
300 

to 400 per cent, or 330 per cent. Total 
value of these parts and barrels which 
were imported, was about 28, £00 dollars, 
duty levied, Rs. <*e lakh and fifty three 
thousand, It means, about 100 to 125 per 
cent. Actually, much more duty should 
have been levied. Would you pleffse tell 
your counterpart and beg of htm to 
collect more money if it is right -Jul? 
Please ask him to collect mote money if it 
is rightful. 

Nowadays, Sir, the Radio and 
Television and the newspapers controlled 
by the ruling party are going full blast 
against the Jamtau and Kashmir 
Government. I think, they are interested in 
destabilising tiie State Government. It 
seeflls so. Brahmachari sent one barrel 
£t>r testing to Kanpur, of this Astelerra or 
whatever is the name of the cotn-pany, 
completely assembled wj£h three minutes. 
Mr. Nomani, who'Ss the DIG or IG of 
Jammu and Kashmir has said that within 
three minutes, the barrel and other parts 
&n be assembled and a gun can be made. 
It is being mentioned in the Radio and 
other thing that Jammu and Kashmir is 
supplying or that from that. State, the 
Punjab extremists and the Assam 
extremists are getting grips and so on. 
Actually, it is the Shiva Gun Factory 
which is supplying and that Khairuddin; 
he is likely to make a profit of Rs. 40 to 
50 lakhs. And Sir, of all the persons, this 
Brahrila-chari, who calls himself a guru £r 
whatever it is, damn fellow, is Interested 
in earning money like tbis. He can earn 
money on files and peddling favours from 
the Government, which he is doing 
already. He gOes to Nepal stays in a 
hotel, does *H this favouring and 
peddling worh, getting files cleared, 
getting motley and so on. Why should be 
do thi in business? This business is also 
an illegal business. He sent that gun to 
Kanpur. Now. Sir, I do not understand 
and that how a defence Establishment 
accepted that gun Jfor testing, without a 
permission ffonv the  District     
Magistrate,   in  Jammu; 
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[Shri A. G. Kulkarni] and Kashmir. 1 
am realy astonished, with what jet speed 
this Brahma-ctiari is doing all his marfia 
activity. I do not know. Now, Sir, it is 
high-tfme action is taken. It is reported 
that he has fallen from grace. I do not 
know. Perhaps, you also do not know.   I 
also do not know. 

MR. DEPUTY CHAIRMAN: You 
know more than others. 

SHRI A. G. KULKARNI: It seems set. 
Because, I am not being blocked. This is 
a corroboration, an indirect 
corroboration, that he has fallen from 
gface because my friend, my good 
friend, is not here. It seems so. Now, Sir, 
the question is, how this gun Went there? 
What is the moral out of this? What 
should we assume from this? 

Of course this Calling Attention 
Motion is addressed to the Home 
Minister. But the Commerce Minister has 
come. I have got no objection. 

AN HON. MEMBER.: The Home 
Minister is also here. 

SHRI A. G. KULKARNI: That if 
good. But he is too good a man, too sdft 
a gentleman for this. 

SHRI LAL K. ADVANI: He is too 
good to deal with Brahmachari. 

SHRI A. G. KULKARNI: Therefore, 
Sir, I hope, the Home Minister will take 
the note of this and find out how this arms 
licence, which was rejected by the then 
Home Minister, Mr. Om Mehta, was 
again given. From whatever had happen-
ed,- it seems, as if this Dhirendra 
Brahmachari does not bother for the. 
District Magistrate or any other authority 
at the Jammu and Kashmir Government.      
You blame here 

that there is insecurity in Jammu ard 
Kashmir. Everytime, you went to 
destabilise the Government in Jammu 
and Kashmir. This is not proper. 

Sir, I have already said, how ho 
applied for this code and how he 
obtained it, how he evaded customs-duty 
and so on. He is a man with a doubtful 
character and a mafia. Therefore, I would 
request the Minister of Commerce and 
the Minister of Home Affairs, to be very 
strict against this gangster and see that he 
is brought to book because such persons 
arc bringing a very bad name to the Gov-
ernment and, therefore, they have to be 
very careful with such persons. 
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SHRI DIPEN GHOSH (West Bengal): Mr. 
Deputy Chairman, Sir, I want to put certain 
specific questions, and I expect that both the 
Deputy Ministir for Commerce Mr. P. A. 
Sangma, and the Minister of State for Home 
Affairs, Mr. P. Venkatasubbaiah, to reply to 
these questions. 

First I want to deal with the statement given by 
Shri Sangma.   In the em-nt it has been stated: 

"Under the Import and Export Policy 
(Vol. I), if items of raw materials, 
components and consumables do not appear 
in Appendices 3 to 9 and 15 of .the Import 
Policy, import is permissible under Open 
General Licence by Actual Users..." 

It has been stated that it is subject to other 
rules and regulations of the country, because 
it' deals with arms. And the last sentence is: 

"Both the cases are reported to be under 
investigation.'* 

May I know whether, after the 
public came to know of this incident 
through various newspapers and the 
Jammu and Kashmir Government's 
case against the Shiva Gun Factory 
and its partners, the Central Govern 
ment in the Ministry of Commerce 
has instituted any investigation about 
this particular licence having violat- 
' ed the provisions of the import 
policy. And particularly, as Mr. 
Kulkarni has stated, since the Shiva 
Gun Factory is a small industry 
registered under the small and cot 
tage industries rules and if any im 
port licericp is needed to be granted 
to such small scale industries a 
recommendation from the Department 
of Industry of the recpective State 
Government is so, I would 

like to know naturally whether while granting 
this licence to the Shiva Gun Factory and its 
partners the rules were followed. 

Second is that the components are allowed 
to be imported under OGL, not the whole 
gun, it appears in the newspapers that they can 
be reassembled into a new gun and a foreign 
one. 

So it appears to anybody that by importing 
such components under OGL, they could be 
assembled into a full complete, foreign-made 
gun sold in the Indian market. Particularly 
with Punjab and Assam exploding and the 
Chambal valley ever hungry for arms, how hag 
the Government of India left such a loophole 
in the scheme of OGL for components of this 
type? Now, after this incident has come in the 
press, is the Government prepared to 
investigate into it, or has it been investigating 
into it? Does it propose to review the grant of 
import licence for these components? This is 
for the Minister of Commerce. 

Mv n°xt question is for the Minister of 
Home Affairs. It is not that this is the first 
time that the Jammu and Kashmir 
Government has raided this Shiva Gun 
.Factory.. This was unearthed as far back as 
the   4th , and 
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[Shri Dipen Ghosh] 5th November last 
year. First the Insight story in the 
Statesman came out at to how a yogi 
could be an industrialist, could be 
converted into a gun-maker. The whole 
story about how this Brahmachari could 
get these licences came out. Particularly it 
was revealed that one Dharam Chand was 
granted a licence to repair one gun at a 
time as far back as in 1952 and that 
licence was allowed to lapse and that man 
had been asking the Government to renew 
the licence. The licence to repair was 
refused by the Ministry of Home Affairs. 
But after Mr. Dhiren Brahmachari entered 
into a financial deal with Dharam Chand, 
after 28 years, this licence was granted for 
manufacturing 3,000 guns a year. This 
licence was refused amended modified or 
cancelled five times. After five times of 
revision or modification or cancellation, 
by the magic wand of Dhiren Brahma-
chari, the Ministry of Home Affairs 
granted this licence. I quote from the 
letter written by the Ministry of Horns 
Affairs in reply to the application made 
by one Dharam Chand: 

"I am directed to refer to your 
petition dated 28-12-83 addressed to 
the Union Home Minister on the 
subject mentioned above and to say 
that your request has been reconsidered 
carefully and in the exceptional 
circumstances mentioned therein, the 
Government of India have agreed to 
accept your request.'' 

And what were the exceptional 
circumstances? Will the Minister of 
Home Affairs, Mr. Venkatasubbaiah 
explain, because this letter was written 
from the Ministry of Home Affairs when 
Mr. Zail Singh, now President of India, 
was the Home Minister? What were the 
special circumstances under which a 
licence obtained by an obscure man to 
repair one gun at a time 28 years ago, and 
five times revised or modified or 
cancelled, could be renewed to 
manufacture 3,000 guns a year? This is a 
very specific ^ueation to the Minister of 
Home Affairs. 

The third question is, everybody knows 
that Dhiren Brahmachari, who started his 
life from scratch, has now amassed 
wealth and power like anything. Is the 
Government of India— I do not know 
who is going to reply to this question, the 
Finance Minister or the Home Minister or 
the Commerce Minister; all the three 
Ministers are present here—prepared to 
investigate as to how this yogi, an obscure 
yogi who started his career as a part-time 
teacher on yoga, who started his life from 
the scratch, could amasa so much wealth 
and power in our country? 

SHRI INDRADEEP SINHA 
(Bihar): 1 am reminded of a line from 
Shakespeare where he said, "If he, 
compact of all jars, grows musical, we 
shall have discard in the atmosphere." We 
have a similar case here. A brahmachari 
has become a gun-maker, probably a gun-
runner, probably a power-operator. So I 
would like to ask only the remaining 
questions because so many questions 
have already been put by my colleagues. 
The first thing is whether any of the guns 
either manufactured or assembled at the 
Shiva Gun Factory or containing the 
imported barrels, had been seized either 
from the extremists in Punjab or from the 
dacoits in Madhya Pradesh or U.P. or 
Rajasthan or in communal riots 
anywhere? Whether the Home Minister 
would be kind enough to enlighten the 
House about it, because then we would 
know the real dimensions of the 
operations of this gentleman who calls 
himself a brahmachari. The second point 
about him that I would like to ask is that a 
famous Hindi journalist, rather one of the 
top Hindi journalists, Kam-leshwar, a 
story writer and a journalist also, who 
was working for the Doordarshan, was 
removed from the Doordarshan because 
he objected to certain obscene .acts being 
performed by the Brahmachari on the 
TV—he said these are obscene... 

MR. DEPUTY CHAIRMAN: Hgw is 
the Commerce Minister concerned? 
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SHRI INDRADEEP SINHA: The 
Home Minister ig concerned... 

MR. DEPUTY CHAIRMAN: It is not 
o Calling-Attention on the life of a 
person... 

SHRI INDRADEEP SINHA: He 
ha* got an all-sided personality that 
we are compelled to refer to differ 
ent aspects of his life _____  

DR. RAFIQ ZAKARIA (Maharashtra) 
: What has it to do with gun-making? 

SHRI INDRADEEP SINHA: Gun-
making and yoga—"compact of all jars". 
This is what I referred to in the 
beginning... 

SHRI MANUBHAI PATEL: Why 
should Dr. Zakaria object to it? 

SHRI INDRADEEP SINHA: So, a 
gentleman, a famous TV script and story 
writer, was removed simply be-oause he 
objected to certain so-called yoga 
practices being demonstrated by the 
Brahmachari on the TV because they 
were obscrine.   Is this a fact? 

 
SHRI INDRADEEP SINHA: Let the 
Minister reply. I want a reply from the 
Minister, not from my good friend, Mr.  
Bhardwaj... 

MR. DEPUTY CHAIRMAN: Don't 
bring in so many other questions. 

SHRI INDRADEEP SINHA: In Bihar 
itself he comes from the Beni-patti 
Aanchal of Madhubani district ... 

SHRI A. G. KULKARNI: Sada-chari 
also comes from Bihar. 

DR. RAFIQ ZAKARIA: You also 
come from Bihar. Buddha also comes 
from Bihar. 

SHRI MANUBHAI PATEL* Dr. 
Zakaria also had his origins in Bihar. 

MR. DEPUTY CHAIRMAN: How is 
Bihar concerned in this unnecessarily? 

SHRI INDRADEEP SINHA: Let 
me put my question. Because this 
gsntleman is building something 
* there  He  is  constructing a 
1 P.M. ring bund around his house which 
will make all the houses of the poor 
people in the village open to annual 
ravages of floods. There has been an 
agitation in th; surrounding villages and 
people have courted arrest and the Gov-
ernment of Bihar has been paralysed, 
unable to take action against this 
Brahmachari. 

Another aspect is that our Constitution 
stands for secularism. How is the 
principle of secularism observed if 
persons like this Brahmachari are given 
high honour and are allotted land just a 
tew furlongs ayf&y from this Parliament 
and the Central Secretariat, and are 
allowed to build a gun factory and a 
helipad? Finally, I would like to know 
from the Home Minister whether there 
are any indications to show that the 
many-sided operations of this 
Brahmachari constitute some sort of 
security risk to the country. If that is so, 
have the Government taken any action or 
d» they propose to take any action? 

SHRI GHULAM RASOOL MATTO 
(Jammu and Kashmir): Mr. Deputy 
Chairman, I have no brief from, the 
Jammu and Kashmir Government on this 
issue for the moment. But I have to make 
a few observations on this problem. 

My first observation is that *ne Jammu 
and Kashmir Government have not at all 
taken it as a political issue. This is a 
purely criminal case and how it arose is 
interesting. On the basig of a licence, 113 
persons ware employed in a factory to 
manu- 
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[Shri Ghulam Rasool Matto] facture 
guns. It was supposed to manufacture 
about 3,000 guns. Alter three to four 
months, these workers were givsn notice 
by the management and were told that 
there wag no job left for them. So, they 
were shunted out. , Naturally they felt 
aggrieved and the matter wag reported to 
the Government. The Government then 
took action and I agree with the Minister 
that the cases are under investigation. 
There are only two or three questions. 

In the newspapers that I have read last 
time it was stated that the officials of the 
Commerce Ministry are not giving due 
cooperation to Thakur Jaswant Singh, 
S.S.P. If this report is ''erect, in order to 
complete the investigation, will due 
cooperation be extended to the Jammu 
and Kashmir Government with regard to 
the investigation of this case? This is my 
first question. 

My second question is whether it is 
a fact that ___  

SHRI DIPEN GHOSH: The Home 
Minister is going away. 

MR. DEPUTY. CHAIRMAN: It 
seems that he has nothing to say,. 

SHRI DIPEN GHOSH:" It was agreed 
and decided that he is concerned. That is 
why I have put certain questions. 

MR. DEPUTY CHAIRMAN: I think:  
the Minister will reply. 

SHRI DIPEN GHOSH: Which Mi-
nister? 

SHRI PRANAB KUMAR MU-
KHERJEE:  The Commerce Minister. 

SHRI DIPEN GHOSH: It is a serious 
matter. It was earlier agreed. 

SHRI PRANAB KUMAR MUKHER-
JEE: Apart from that, the Calling 
Attention is meant to call the attention of 
a particular Minister. You cannot bring 
four people here. 

SHRI DIPEN GHOSH: At that time it 
was agreed. That is why... 

SHRI PRANAB KUMAR MUKHER-
JEE: It was never agreed. He was called 
to list'en to the debate. That was the 
understanding. The reply will be by the 
Minister concerned as per the Rules. 

SHRI A. G. KULKARNI: Dhiren 
Brahamchari is a multi-facial personality. 

SHRI GHULAM RASOOL MATTO: 
The licence was issued for one thousand 
guns, and... 

MR. DEPUTY CHAIRMAN: Don't 
repeat it. That point has been covered. 

SHRI GHULAM RASOOL MATTO: 
It is relevant here. Licence was issued for 
1000 guns. But suddenly when Mr. 
Dhiren Brahamchari became a partner in 
the firm, the licence was raised from 1000 
to 3000 guns. I would like to know from 
the Minister if an application had been 
made by the Company for raising it and 
whether the concurrence of the State 
Government and the relevant industries to 
raise this capacity from 1000 to 3000 was 
obtained. The third, and the final, 
question is that the statement says that 
none of the components of a gun appears 
in the appendices referred to above. 
(Interruptions). 'Component* has been 
defined in the Import Policy to mean one 
of the parts or sub-assemblies or 
assemblies, of which a manufactured 
product is made up and into which it may 
be resolved and includes an accessory (or 
attachment) In identification with the 
word 'component* in its actual meaning, 
will they cooperate with the State 
Government so that the word 'component' 
is fully established actually in its meaning 
and a case is registered accordingly? 

 



225 cawing Atientio?i L lo t>JSU.  xaos J to a matter oj 220 
Urgent Public Importance 

 

SHRI P. A. SANGMA: Sir, as far 
as the matter under discussion is 
concarned, the Calling Attention is 
about the alleged irregularities in 
regard to the import of gun parts. 
Since it relates to imports, it has 
come to the Commerce Minister. But 
most of the questions which have 
been raised perhaps do not relate t» 
my Ministry and I am afraid I may 
not be able to give answers. I will 
only further reiterate the import po 
licy on thsse items. But before I do 
that... 1 

SHRI A.   G.     KULKARNI:     Show-
Licence Numbers and value, etc. 

SHRI P. A. SANGMA: I will 
clarify that. Certainly, whatever 
matters relate to my Ministry, I will 
clarify. Before I come to the specific 
points which have baen raised by the 
hon. Members, I must deny the charge 
that there are people in this country 
like Dhirsndra Brahamchari who 
have been moving with immunity. 
This has bean said and I deny it. No 
person in this country, whether he is 
a citizen of India or an alien, caU 
move with immunity. Everybody is 
subject to the law of the land. As far 
as the policy is concerned, import of 
gun is allowed under two categories, 
one as a gift and another as a per 
sonal baggage. A person can get a 
gift from a relation who is residing 
abroad for not less than .................... 

SHRI   A.       G.   KULKARNI:      500 
guns? 

SHRI P. A. SANGMA: Only one, not 500. 
He can get it from a relation who has lived 
abroad for not less than 2 years. This is one 
condition. Secondly, it should not be a gun un-
der the prohibited list under the Arms Act and 
the C.I.F. value should not exceed Rs. 3000. 
Also, he should not have imported the same 
typ^ of gun for less than ten years. Under these 
conditions, a person car get a gun from a 
relative as a gift with a customs duty of 192 
per cent. The second category is the gun that 
any passenger who is coming     from 
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[Shri P. A,. Sangma] abroad can get as a 
personal baggage. These things are known to 
the hon. Members. I have myself seen that 
quite a number of M.Ps, have themselves been 
importing guns from outside under this 
category. I am not talking about this House. I 
know about some of my friends. Besides this, 
there is no other provision in the import policy 
for import of guns. 

As I have stated in my main reply, 
if the items do not appear in the 
Appendix which have been specified 
in the policy from 3 to 9 and 15, then 
the components can be imported un 
der O.G.L. Under Open General Li 
cence, no licence is required. But 
these O.G.L. items are also allowed 
under certain conditions which have 
been laid in the notification. One hon. 
Member pointed out that this condi 
tion was I*"* in April 1983 and the 
licence to him has been issued before 
that. For the information of the 
House, this has been in existence for 
years even before the notification 
which I have cited. So, there is no 
change in the policy. That condition 
was already there. There are 28 con 
ditions. One of the conditions is that 
all these items will be imported sub 
ject to other laws prevalent in this 
country. In this case, it is the Indian 
Arms Act. As far as this particular 
thing is concerned, the policy is ....................... 

SHRI JAGDISH PRASAD MA-THUR: I 
want to know what was the classification 
made in respect of this particular import 
licence. I want the definite classification. The 
permission that was given on the 21st of Feb-
ruary  was   classified   under  what? 

SHRI A. G. KULKARNI: I want to know 
exactly whether you take ?un barrel also as 
component. Or is it actually ultra vires of the 
laws? 

SHRI P. A. SANGMA: Under the 
provisions of import policy it is a component. 

SHRI A. G. KULKARNI: Gun bar- 
Tel is a component. I ascertained 
from the Parliament library. Then I 
am given a wrong information by 
your Department.
 
I 

SHRI P.  A.   SANGMA:   I d«    not 
know whether this information was really 
sought. I will check it up. But the position is 
that it is a part. 

SHRI  JAGDISH      PRASAD     MA-
THUR:   Exact classification. 

SHRI P. A.  SANGMA:   I am coming to your 
point.  Sir, if    a   person wants to import any 
item, not    only this  gun or anything,  before he 
imports, he should get a code    number under 
Appendix 34 of the Import Policy.   For that, 
there is a prescribed form. And in that 
prescribed,   application form, he applies  for     
a code number.   This      is      applicable     for 
everybody.   Well,     this      Dhirendra 
Brahmachari also has applied for this, which the  
hon.  Member  is  referring to. And he has also 
been given a code number as an importer. 

SHRI A. G. KULKARNI: What about the 
recommendation of the Director of Industries 
of Jammu and Kashmir? Was it there? 

SHRI P. A. SANGMA: I will come to that. 
But this re&Jttration or code number which 
we-give to a particular individual is not a 
licence. This only enables him to get a lieence 
for import. It does not give any authority for 
him to get a goods imported. He only 
becomes a member. And after getting this, he 
has to apply for licence. And it is only then 
the question of comments or the Director of 
Industries and all come in. So, at this stage... 
(Interruptions) 

SHRI DIPEN GHOSH: The import licence 
was there or not.... 

SHRI P. A. SANGMA: We have not issued 
any import licence. 

SHRI A. G. KULKARNI: You have not 
issued. The point is whether the Director of 
Industries has recommended his  case. 

SHRI P. A. SANGMA: The question does 
not arise because on this, it is not required. 
After getting the registration of his name, we 
give him the   code  number.   (Interruptions) 

SHRI DIPEN GHOSH: For importing, at 
least some quantity must have been mentioned. 
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SHRI JAGDISH PRASAD MA-THUR: 
The question is whether he got a licence or 
not. Did he get a licence to import or not? The 
question is whether the Central Government 
has given a licence to import. 

DR. RAFIQ ZAKARIA: Let the Minister 
finish first. Thereafter, clarifications  can be 
sought. 

SHRI A. G. KULKARNI: He said that no 
licence is required. This is something 
fantastic.   (Interruptions) 

MR. DEPUTY CHAIRMAN: Please let 
him reply first. 

•SHRI P. A. SANGMA: As I have stated 
very clearly in my statement. .. 

SHRI JAGDISH PRASAD MA-THUR:   
What? 

DR. RAFIQ ZAKARIA: Don't disturb him 
all the time. 

SHRI P. A. SANGMA: This particular 
thing which the hon. Member is referring to, it 
does not give him any authority, this itself is 
not a licence. It only enables him to get other 
licences. Therefore, the other licences will be 
issued..... 

SHRI A. G. KULKARNI: Has he got the 
recommendations of the Director of 
Industries? (Interruptions) 

MR. DEPUTY CHAIRMAN: Let him 
finish first. 

DR. RAFIQ ZAKARIA: We are also  
interested   in  hearing  him. 

SHRI A. G. KULKARNI: Mr. Minister, the 
point is whether he has got the 
recommendation of the Director of Industries 
or not. Why don't you say yes or no?   
(Interruptions) 

SHRI P. A. SANGMA: I have clarified my 
position. I am concerned with the import 
policy. (Interruptions) 

MR. DEPUTY CH AIRMAN: Just a 
minute. May I request the hon. Members that 
you have made your points and you cannot 
have    a cross 

examination as m a court of law? You have 
made your points. Let him reply. If you are 
not satisfied, then you can later on put a 
supplementary .... (Interruption) No, no. I 
cannot al. low this cross examination. You do-
n't like   to hear him first. 

SHRI DIPEN GHOSH: While replying, if 
the Minister supplies any wrong 
information.... 

MR. DEPUTY CHAIRMAN: No 
wrong information. Nobody has said that so 
far. 

SHRI DIPEN GHOSH: The Minister said 
that the licence was issued before this policy 
was enunciated. 

MR. DEPUTY CHAIRMAN; Have you 
heard him? 

SHRI DIPEN GHOSH: But again he said 
that no licence is required. 

MR. DEPUTY CHAIRMAN: No, no He is  
replying to  thai     also. 

SHRI JAGDISH PRASAD MA-THUR: 
Earlier, the procedure was that he was to reply 
to every Member. ... (Interruptions) 

MR. DEPUTY CHAIRMAN: Please do not 
cross examine him. I request you. 

SHRI DIPEN GHOSH: We are not cross-
examining,  Sir. 

MR. DEPUTY CHAIRMAN: Then, what 
ar(. you doing? He utters one sentence, and 
then you get up. 

SHRI JAGDISH PRASAD MA-THUR: 
Sir, earlier the procedure was- •.. 

MR. DEPUTY CHAIRMAN: Let him 
finish first. 
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SHRI P. A. SANGMA: As far as these 

particular cases are concerned, the information 
that I have is the information, as I have stated, 
which has been furnished by the Government 
of Jammu & Kashmir to the Home Ministry. 
Now, I can give a little more details than what 
I have stated in the statement. 

Now, on the information received from 
somewhere, the police on 18-11-1983, the 
Jammu & Kashmir Police, went to inspect the 
Shiva gun factory and there they have found 
500 barrels and equal numbe* of body actions. 
When they were asked to produce the licence, 
they could not produce the licence on that day. 
I will give the names. I am sorry. I do not 
remember the name.3. You know the people, I 
think: So, fhey were arrested. (Interruptions). 
All these guns and barrels have been seized. 
Then, next day the managing director, I think 
produced a duplicate licence. Many questions 
have been raised as to whether this licence 
was for repairing originally and then it was 
changed into manufac-turning and all that I 
have no information about this. The only 
information that I have with me is that on the 
day of the raid they were unable to produce the 
licence. But on the next day they produced the 
licence and that too was a duplicate licence 
and I have with me a copy of the duplicate 
licence. Beyond that I have no information. 

Then, Sir, after that, in the course of the 
investigations they also got information about 
M|s. Khairuddin & Sons. Their factory was 
also raided and 115 barrels and 40 body    
actions 
Of S08rif8h  rv^: •  "r^-mm-r^r*  frnni   tVi*m 

also. This is the second case which I hav-e 
referred to in my main answer and both these 
cases are under investigation by the crime 
Branch of the Jammu & Kashmir 
Government. The hon. Member from Jammu 
& Kashmir has asked whether it is a fact that 
we were not giving any co-operation and all 
that. My information is that an investigating 
team from J & K has arrived in Delhi and they 
are very much in touch with the concerned 
Departments and there ig no question of not 
giving co-operation at all. Beyond this, since 
the matter is under investigation, I will come 
before the House only after the investigation is 
completed. 

SHRI A. G. KULKARNI: Mr. Deputy 
Chairman, Sir, you have Just now heard the 
Minister completely He said, the police raided 
the factory. They said, they have not got any 
licence, import licence, and yet next day they 
supplied him a copy of the duplicate import 
licence. The Minister has all along been saying 
that no import licence' is required when under- 
OGL. Now,' we clo not know what is the iruth. 
What, we are interested in knowing is whether 
what y°u said earlie- is true, that is, no licence 
is required, or whether what the Jammu & 
Kashmir Police and the managing director has 
shown, namely, a duplicate copy of the import 
licence, is true. Secondly, Sir, I want to know 
whether in that Code Number some alterations 
were made by the Shiva gun factory asis stated 
in the report. It is a very serious matter.    I 
quote: 

"According to the police sources, the 
document which pertained to the allotment 
of an imported code number—I am not 
talking of the licence— a sentence is 
interpolated in it". 

The sentence, parts of guns, including gun 
barrels and components, has been interpolated 
in that code number. Will the hon. Minister 
kindly, at least, oblige this House an<j tell us 
if it is really found that in the original codp 
number ;t was not there? 
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And you are all along trying to bail him out 
by saying that barrels also formed part of the 
components; but actually as per our 
information and ss per definition, barrel 
igchever a part lent; you are trying to con-I 
would request you, don't try to save him or 
defend him. 

SHRI P. A. SANGMA:  What I am 
.iding    to import 

■   poll nder OGL is sub- 
ject    to  otht ■;■. valent in the 
country. .. 

,SHRI  A.   G.   KULKARNI:      Other NS,  
barring the barrels? 
SHRI P. A. SANGMA: ...and I added, if 

you remember, in this instant case, it is the 
Indian Arms Act which . . . 

SHRI A. G. KULKARNI: So, that bars 
him. 

SHRI P. A. SANGMA: Home Ministry has 
administrative jurisdiction over the Arms Act, 
and whether under the Arms Act he has 
violated any provisions or not, T cannot say at 
this stage, because the whole matter is under 
investigation, and if I talk too much, I think 
the Governnient of Jammu and Kashmir may 
not be happy with me saying that I am dis-
closing too much in this House. 

SHRI A. G. KULKARNI: Are you 
satisfied? What I asked him, I ask him again, 
through you. Barrels were imported; custom 
duty was paid, and the hon. Minister is taking 
protection that under the Arms Act if it is 
really violated, action could be taken. Then, 
what type of policy has the Government of 
India under OGL evolved whereby they can 
bring in any damn thing, from an aeroplane to 
howitzer gun? And then you say care should 
be taken by the Home Ministry. Yoti are 
issuing licences to import something; you are 
not very categorical now whether the licence 
was issued. You say it was not required. 

MR. DEPUTY CHAIRMAN: Code No. he 
said: 

SHRI A. G. KULKARNI: And he also 
says that the Managing Director gave to the 
police duplicate copy of import licence. 

SHRT P. A. SANGMA: I said about 
manufacturing licence for 3000 guns; I did 
not say import licence. I stand corrected. Next 
day, they produced licence for manufacture 
oT 3000 guns, not the import licence. 

SHRI A. G. KULKARNI: You are the 
Commerce Minister. Did it not come to the 
knowledge of your Ministry that this is a 
small-scale industry and whether for code 
No. or for licence or anything, the Director of 
Industries of the State Government was 
required to recommend? Have your officers 
seen it? Have they seen tHat recom-
mendation? Please tell me, and 1 will be 
satisfied. 

MR- DEPUTY CHAIRMAN: He made it 
clear that only code No. was allotted, and 
after getting the code No., he could apply for 
imprrt licence, if it was necessary. But in this 
case, he says, it was not necessary, because it 
was under OGL. So, code No. was given, and 
there was no licence. 

SHRI A. G. KULKARNI:   Capacity to 
manufacture 3000 guns has to be re-
commended by the Director of Indus tries. 

SHRI P. A. SANGMA:     Comr Ministry has     
not  given any import licence.    Question of 
recommendation >   does not arise. 

SHRi DIPEN GHOSH: Ministei said that 
h'cejjti;^; was issued before this policy in»t!2 
was announced. My question is, when was 
this particular consignment which was seized 
after the raid, imported, and whether this 
consignment was imported during the 
operation of this policy; if not, when was it 
imported and what was the policy at that 
time? 

MR. DEPUTY CHAIRMAN: Policy was 
the same, he says. Earlier also, the same 
policy was thero. 



SHRI DIPEN GHOSH: He says licence 
was given before this policy-was announced. 

SHRI P. A. SANGMA: I have only quoted 
what the hon. Member had said; I have not 
said it; and I denied it. 

SHRI DIPEN GHOSH: My second point is, 
Sir, you allowed the Minister of Home Affairs 
to remain present and to listen, not to reply, 
because according to the Leader of the House, 
only one Minister would reply. But the 
Minister of Commerce, the Deputy Minister of 
Commerce, Mr. Sangma, has declined to reply 
on behalf of any other Minister because he 
does not know. 

MR. DEPUTY CHAIRMAN: He has said. 
You are confusing. He has said that the matter 
is under the investigation of the State 
Government. Therefore, he is not going to 
disclose the whole thing.   That point is 
covered. 

SHRI DIPEN GHOSH: I have put a 
categorical question to the hon. Minister of 
Home Affairs as to how this industrial licence 
was issued, was granted. Now, I would like to 
know from the Chair whether this has been re-
corded and noted by the Minister and whether 
the reply wo.:" be supplied to me afterwards? 
I would like to know from the Chair. 

MR. DEPUTY CHAIRMAN: Let us he 
clear on this point. He has replied about the 
import of this thing, what the policy is, what 
are the rules and regulations. So far as the 
crime is concerned, he has said, this is also in 
the statement, that this is under the 
investigation of the State Government. 
Therefore, he cannot disclose all these things. 

SHRI DIPEN-GHOSH: This is about 
import. My point is, how the industrial* 
licence was issued after five modifications? 

MR. DEPUTY CHAIRMAN: It will be the 
job of the Investigating officer to look Into 
this. 

Urgent Public Importance SHRI 
DIPEN GHOSH: No. 

MR. DEPUTY CHAIRMAN:      How can 
he look into this? 

SHRI DIPEN GHOSH: He has said that 
this relates or pertains to the Ministry of 
Home Affairs. My point is, the Minister of 
Home Affairs was present in the House. As 
per your advice, he listened to it hut he could 
not reply or he did not reply because the rules 
did not permit. But since it was noted by him, 
I would like to know whether the reply to my 
question would be supplied to me after the 
Session is over? This is my question. 

MR. DEPUTY CHAIRMAN: The 
discussion is over. 

SHRI DIPEN GHOSH: You give your 
ruling. 

MR. DEPUTY CHAIRMAN: Mr. Ghosh, 
as far as the investigation which relates to the 
licence, what you call industrial licence, is 
concerned, or that crime is concerned, he has 
said that the matter is under the investigation 
of the State Government and the information 
which he has got from the State Government, 
he has placed before you. He has given the 
FIR number etc. He has said that cases have 
been registered. That part of the offence or 
whatever it may be, is the subject of enquiry. 
Therefore, he cannot reply to all those details. 
There is no need  for any reply. 

SHRI DIPEN GHOSH: What was the 
necessity then? 

MR. DEPUTY" CHAIRMAN: The 
necessity was for you to make your speeches. 
This you have already done. (Interruption) 
This matter is over. 

SHRI DIPEN GHOSH: Only to 
listen and not to reply? 

MR. DEPUTY CHAIRMAN: The 
discussion is over. (Interruptions). Hon. 
Minister to make his statement. 


